
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECTION)

RATIFIED MINUTES OF THE NORPIS COMMITTEE‐ II MEETING NO。 18/81 ⅡELD
ON 15。 12.2015

Please Notc

(1)  For information of expo■ers,Norms Committee― H handles aH cases penaining to

flxation/ratiflcation of norms for Export Products falling under lTC(HS)Chapter 72 to

76,78 to 80,85.Corllrnunications in respect of cases/pertaining to NC― II rnay be sent to

emdl address:nc2.dR■の nに .in

(li) In certain cases the dccision of thc Norms Committee refcrs to thc Recommcndations/
Observations/Deflciencies received frorn the concerned Technical Authority. Wherever

appHcable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerned flrrn/company may go through the same and

respond accordingly.

(面) Similarly,a scanncd copy of the blank Standard Dencicncy Format,which may ind a
reference in NC decisions,has also been attached in the end.This may also be referred to

by the concerned flrrn/company and may be responded accordingly.

(市) The Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeenling the applications, RAs should check that the applicant has

fulflHed an requiremcnts as prescribed  in policy/procedure including those in Policy

Circulars No. 50/2009-2014(RE 2010)dated 28th Decembcr,2011, Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC‐ V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

The Mceting No. 18/81 of Norms Comrnittee¨ II for the year 2015… 16 was held on

15.12.2015 under the ChailHlanship of Shri 」aikant Singh, Additional E)irector General of

Foreign Trade to consider the foHowing appHcations for ratiflcation of norlns in respect of

advance authonzations under Duty Exemption Scheme(Chapter-4)of Foreign Tradc Policy

2015‐20.The fo1lowing members were prcsentin the mccting:―

Sl.No。 Name & Designation Department

l Shri Gajraj Singh, Sr. D.O. DHI

つ
乙 Shri K.S.Sodhi,Asstt.Director(ME) MSME

3. Shri S.K. Bhatnagar, Dy. Industrial Adviser MoS

4. Shri Pradyumna Sahu, FTDO DGFT

Case No.:13/1`/81-ALC2/201l  Party
、Namc:K.S.INSTRUMENTS
IPVT.LTD.,

Mcet No/Date:18/81‐

ALC2/2015
15 12.2015

Rejected「
ヨ



颯 Ψ器
“
品盟 F‖¨ 鰈…

偶
)t replied tO DeitY I)L dated 17.03.2015, |

dated 26.06.2015 and despite secking 20 days tirne On 22.09.201 5 to ftlrnish reply.

‐reply was rece市 ed fOrm cOmpany despite reminder,the cOmmittee decided tO raect

with directiOn to cOmpany to pay custOms dutyだ貶applicable interest fOr EODC.

IRA may take suitable cOnsequential actiOn accOrdingly.
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血 ス死
‐:01/81/050/00354/AM16/    1:o5/24/040/00o58/AM13/    22.05.2012
'二
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3諸出.C,1:テ常;品 :縄驚店霊計,電嘴1錢霊恵:W面tCn cOmmetts Of ttPP

l' Words "containing 146 MT of Cold Rolled Stainless Steel" may be suffixed withthe description of export product.
2' words "of relevant thickness and grade" may be suffixed with the description ofimport item and its quantity may be allowed as 160.6 MT. as l.l0 Kgs./Kg. contentin the export products.

| ‐RA may take suitable consequential action accordingly.

Case No.:6/16/81-A LC2/2012

臨   |    |
reminder

Since no

the case

Approved

Ｉ

Ｆ

Party Namc:CROMPToN
GREAVES LIヽ41TED,

IHQ File

l:01/81/050/00313/AM13/
IRLA File
l:03/94/040/00129/AMi3/

IThe Case stands deferred t0 27.01.2016.

Decision : NC observed that the reply of the firmrdecided to wait for the comments. 
' " has been referrcd to DHI for comments. NC

rMeet No/Date: l8/81-
ALC2/201s
,15.12.2015

IMeet No/Date:18/81‐
(ALC2/2015

'15.12.2015

itiぎ .ヽo/bitも ibjibウ6oウラウ
20.09.2012

Status: Deferred

Defer
Date:27.01.2016

iCase No.:7/25/81‐ ALC2/201'

:HQ Fliも

PartyNimelё RAVI↑Aiヽ biA
:LTD.,

4 :01/81/050/00458/AMl3t :13t24/040/00047/AMt3/

Decision : NC observed that the application has been
for their comments.

,The case stands deferred to 27.01.2016.

ILic.ヽ 8′bielibi664iO,8 158fer      ‐

118 01 2013         Date:27.01.2016

referred tO MsME.NC decided tO wait

つ
４



Party Name:PILOT
INDUSTRIES LTD.

RLA File

IMect No/Date:18/81‐     Status:DeFerred
lALC2/2015

15.12.2015

Lic.No/Datc:0510351299  Defer

ll.04.2013              Date:27.01.2016
HQ File

i01/81/050/00422/Aヽ 414/

Decision:NC observcd
for their comments.

:05/24/040/00474/AM13/

that the application has been rcferred to MSME.NC decided to wait

The case stands deferred to 27 .01.2016.

Case No。 :13/5/81-ALC2/2013

HQ File

:01/81/050/00115/AM14/

Party Name:MET TRADE

(INDIA)LTD

RLA F‖ e

:05/24/040/00030/AM14/

Mcet No/Date:18/81‐

:ALC2/2015

115.12.2015

'Lic.No/Date:0510353167103.05.2013

Status:Deferred

Defer
Date:27.01.2016

6 Decision : NC decided to send a letter to firm
MSME vide U.O. No.

to subrnit the following

30(175)/15-ME dated

information as per
20.11.2015 (copywritten comments of

enclosed).

The case stands deferred to 27 .01.2016.

‐Case No.:13/18/81-ALC2/2015 Party Name:OIL COUNTRY
TUBULAR LIMITED

~IRLARL

:09/24/040/00157/ANl14/

that the application has been

The case stands deferred to 27 .01.2016.

Meet No/Date:18/8ト

ALC2/2015
115.12.2015

‐Lic.No/Date:0910056761HQ File

:01/81/050/00357/AM16/

Decision:NC observed
thcir comments.

15.07.2013

referred to DHI.

Defer Date:

27.01.2016

NC decided to wah for

Case No。 :23/15/81-ALC2/2013 Party Name:MET TRADE
(INDIA)LTD.

HQ Flle              ‐RLA File
:O1/81/050/00238/AM14/       :05/24/040/00159/AM14/

Decision :NC decided to send a letter to flrrn

written comments of MSME vide U.O.No.
enclosed)。

Meet No/Date:18/8ト

ALC2/2015
1512.2015

‐Lic.No/Date:0510361579

02.08.2013

Status:Deferred

Defer
Date:Z1.01.2016

tO subrnit the follo、 ving information as per

20.11.2015 (copy30(176)/15-ME  dated

The case stands deferred to 27.01.2016.

Case No.:24/24/81‐ ALC2/2013 1Party Name:MET TRADE    IMeet No/Date:18/8ト

‐                   |(INDIA)LTD.         :ALC2/2015
:                          :15.12.2015

IStatus:Deferred
i

l

nq*a *,,*^tKo*u
f**zr ttlIqrq frrrrr" srffi
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HQ File RLA Fite Lic.No/Date:0 StO36943g:01/81/050/004'l2lAMr4r :05124/040/00244rAMr4r 25.10.2013
Decision : NC noted that MSME Deficiency letter was issued to the company
'followed by reminder on 1g.11.2015. Reply of the company is still awaited.rwait for the reply of the company.

,The case stands deferred to 27 .Ol.2016.

Mect No/Date:18/8ト

IALC2/2015
11512.2015

1Lic.No/Date:0510371064
114.11.2013

has been referred to C&pC

‐Defer

‐Date:27.01.2016

on 16.10.2015

NC decided tOI

Status:Deferred

lDefer      l
lDate:27.01.2016

fOr cOmments.|

ICase No.:73/24/81‐ ALC2/2013 Party Name:MoTHERSON

ISUMISYSTEMS LTD.,
,              I

Ю需雇蕊0%vAMT~厩面高蕊

The case stands deferred to 27.01.2016.

ICase No.:11/9/81-ALC2/2015

1HQ File
101/81/050/00200/AM16/

IThe Case stands deferred t0 27.01.2016.

~`ltilli:li[lili3,i,171il=続

IParty NameiSIECHEM
TECHNOLOcIES PRIVATE
LIヽ

`ITED
RLA File
:04/24/040/Oo192/AM14/

that the apメ にa■On has beeA

,Meet No/Date: I 8/81- lstatus:Deferred .lALC2/2015

15.t2.2015

Lic.No/Date:0 4lOl 52322 Deler
27.11.2013 Date:27.01.20t6

referred to DoT. NC decided to wait

ILic.No/Date:0710099873
2211.2013

has been referred to C&pC

Status:DeFerred.

Ibきfer     ‐
IDate:27.01.2016

for cOmments.|

IHQ File

12.:01/81/050/00394/AM14/. v, t v t t vJ wl vvJ 7at n\vl l +/

Decision : NC observed
for their comments.

13.HQ Filc
.   :01/81/050/00395/AM14/

Decision : NC observed

'The case stands deferred to 27.01.2016.

CaSe p .7/24/81‐ALC2/2013 Party NameiSIECHEM
TECHNOLOGIES PRIVATE
LIMITED

IMeet No/Date:18/8ト
IALC2/2015

115.12.2015

:04/24/040/00193/AM14/

that the五 lplica16A Attζ 686A

4

ILi8:N3/biさ ib416152b'j bも籠:      |
27.11.2013          Date127.01.20161

referred tO DoT.NC deciaca t6 wiitl

RLA File
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for their comments.



The case stands deferred to 27 .01.2016.

Case No.:54/24/81‐ ALC2/2013 Party Name:GRAVITA INDIA  IMeet No/Date:18/81‐
LTD.,                 ALC2/2015

‐15 12.2015

Approved

Of MSME‐

‐HQ Filc

141:01/81/050/00442/AM14/

RLA File

:13/24/040/00037/AM14/

Lic.No/Date:1310045247

03.122013

Decision : NC decided to ratify the norms of above AA as per written comments

vide U.O. No. 30(169y15-ME dated I 7 .11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

‐Case No.:30/24/81¨ ALC2/2013 Party Namc:PlLOT
INDUSTRIES LTD.

HQ File              ‐RLA File

15:01/8140,9/90418/AY14/    :9,/21(919/00,77`今 Y14` _
Decision:NC observed thatthe application has been

for their comments.

The case stands deferred to 27.Ol.2016.

Case No.:84/24/81‐ ALC2/2013 Party Name:TATA BP SOLAR
INDIA LTD.

HQ File RLA FHe
:O1/81/050/00472/AM14/ :07/24/040/00395/AM14/

Decision:NC observed that the application has been

for their comments.

The case stands deferred to 27.01.2016.

Case No.:85/24/81-ALC2/2013 Party NamelTATA POWER
SOLAR SYSTEMS LTD.

HQ File RLA File

17:01481/9,9/'0173/AM14/   197/24/910/09113/今 Ylγ

‐Decision:NC observed that the application has been

for thcir comments.

The case stands deferred to 27.01.2016.

I 8 Case No.:14/3/81-ALC2l20l4 Party Name:TEMPEL

Meet No/Date:18/81‐

ALC2/2015
115.12.2015

Lic No/Datc:0710102050 Defer

Mcct No/Datc:18/8ト

ALC2/2015
‐1512.2015

Lic.No/Date:0510375028

131.122013

referred to MSMEo NC

Status:Deferred

Defer
Date:27.01.2016

decided to wait

IMeet No/Date:18/81‐

:ALC2/2015
15.12.2015

1Lic.No/Date:0710101901

‐04.02.2014

referred to MNRE.NC

Status:Deferred

Dcfcr

Date:27.01.2016

decided to、vaitl

一　

　

一

107.022014

referred to MNRE.
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Mcet No/Date:18/81-
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TI
PRECISIoN METAL
PRODUCTsINDIA PVT.
ILTD.,

‐ALC2/2015
115.12.2015

HQ File

:01/81/050/00111/AM15/

Case No. : 9/9 /81- ALC2 t20 I s

HQ Filc

:01/81/050/00174/AM15/

Decision :NC decidcd
comments of MsME vide

Case No。 :lo/9/81‐ALC2/2015

22

HQ File

:01/81/050/00199/AM16/

RLA File

:04/24/040/00272/AM14/
Lic.No/Date:0410156295

117.03.2014 Date:27.01.2016

for comments.

15.12.2015

Lic.No/Date:0710102970

18.03.2014
Defcr

Date:27.012016

for cOmrnents.

IMeet No/Date:18/81‐     .status:Deferred
lALC2/2015         '         ‐

115.12.2015

1Lic No/Dtte:0210202660 D8fer
‐23.04.2014 Datc:27012016

Defcr

DecisiOn :NC Observed that the reply Ofthe nrm has been referred to C&pC
NC decided to wait for the .orr.ntr.

case stands deferred to 27.01.2016.

Party Name:LM WIND POwER MeetNo/Date:18/81‐
BLADES(INDIA)PVT.LTD  :ALC2/2015

Decision : NC observed that the reply of the firm has been referred to c&pc
,NC decided to wait for the .orrn"nir.

The91esta1dsdeferre{1oZ.7o)7:|:ol

HQ Filc IRLA File

,, :01/81/050/00198/AMl6/ :07/241040t00472/AMt4/

Case No.:20/6/81‐ALC2/2014 Party Name:ASSOcIATED

IPIGMENTS LIMITED

０う
４
　

　

　

　

　

　

　

　

　

　

　

一

RLA File
102/24/040/00ol1/AM15/

to send a letter tO flrrn

U.Oo No.30(172)/15‐ME

Party Name:LS CABLE INDIA
IPRIVATE LIMITED,

IRLA File

l:05/23/040/Ooo04/AM15/

to submit information as per written
dated I 7 .11.2015 (copy enclosed).

The case stands deferred to 27.01.2016.

Case No.:16/6/81‐ALC2/2014

‐HQ File

l:01/81/050/00170/AM15/江

'Meet No/Date: l8/8 l-
ALC2|20ts
15.12.2015

Lic.No/Date:05 I 0386026
;o8.os.2ot 4

Status:Deferred

,D"fe.
'Date:27.01.2016

DecisiOn :NC Obscrved that the applicatiOn has been referred to DoT. NC decided to waitfor their comments.

The case stands deferred to 27.01 .2016.

識臨譜ぶ臨需良霞辮も1艤たⅢ蔦観薔Ⅲ
‐                          115.12.2015                           ‐

IRLA File

107/24/040/00039/AM15/
lLic.No/Date:07t0t04ii D;f.;t5.0s.20t4 Date:2fr0t.2016
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Decision:NC observed that the reply ofthe flrm has

NC decided to wait forthe comments.

The case stands deferred to 27.01.2016.

Case No.:22/9/81-ALC2/2015 Party Name:SHARDA MOTOR
INDS LTD

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC

decided to wait for the comments.

The case stands deferred to 27 .01.2016.

HQ Flle

:01/81/050/00211/AM16/

HQ Filc

:01/81/050/00358/AM16/

Decision:NC observed
for their comments.

The case stands dcfcrred

RLA F‖ e

:05/24/040/00014/AM15/

Case No.:14118/81-ALC2/2015 Party Name:OIL COUNTRY
TUBULAR LIMITED

‐RLA File

109/24/040/00090/AM15/

that the application has been

to 27.01.2016.

HQ File

:01/81/050/00197/AM16/

IMeet No/Date:18/81‐

IALC2/2015

115.12.2015

1Lic.No/Date:0910060200

123.05.2014

referred to DHI.NC

IDefcr     ‐
IDate:27.01.2016.

decided to wait

つ
４

Case No.:8/9/81-ALC2/2015 Party Name:LM WIND POWER Meet NoiDate:18/81-

IBLADES(INDIA)PVT.LTD IALC2/2015
115.12.2015

1RLA File               lLic.No/Date:0710105630
:07/24/040/00125/AM15/       1007.2014

Status: Deferred

Defer
Date:21.01.2016

for comments.Decision : NC observed that the reply of the firm has been referred to C&PC

NC decided to wait for the comments.

The case stands deferred to 27 .01.2016.

Case No.:3/9/81-ALC2/2014  Party Name:APAR
INDUSTRIES LIヽ41TED

HQ File

:01/81/050/00257/AM15/

RLA File

:34/24/040/00095/AM15/

ALC2/2015
15.12.2015             1

Lic.No/Datci341 0040390 Defer

26
12307.2014 Datc:2701.2016

Decision : NC noted that copy of the application of the iorpuny has not been received. NC

decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 27 .01.2016.

__二_______――=――_………二_____― ――――̈二」
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Case No.:7/9/81‐ ALC2/2015  Party Namc:LM WIND POWER,Meet No/Date:18/8ト
BLADES(INDIA)PVT.LTD IALC2/2015

HQ File RLA File

115.122015

1Lic.No/Date:0710106351
11108.2014

has been referred to C&Pc

Status: Deferred

Defer
Date:27.01.2016

for comments.

27.:01/81/050/00196/AM16/      :o7/24/040/00166/AM15/

lt::li:L:脳∫£:111:「1,■点」i:JOfth6fliふ
The case stands deferred t0 27.01.2016.

IW II猾鰊
~鱚而

う
‘

HQ Filc RLA File
101/81/050/00503/AM15/ :03/94/040/00378/AM15/

RLA File

Lic.NO/Datc:0310789833

30.09.2014

ILic.No/Datei3 11 0064957

109.10.2014

has been referred to DeitY

with DeitY.NC decided

Status:Deferred

Dcfer

Date:27.01.2016

on 16.10.2015

NC decided tO

Approved

Status:Deferred

Defer
Date:27.01.2016

for comments.
to wait for the

Decision : NC noted that DHI Deficiency letter was issued to the company
followed by reminder on 18.11.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 27.01.2016.

Case No.: l9l l5l8l-ALC2/2014 party Name:SMART CARD IT Meet No/Date: I g/g l-
SOLUTIONS LTD. ,ALC2/2015

15.12.2015

Lic.No/Date:3 I I 0064950
,r:01/8110501004761AM15/ :31t83/040/00r6r/AMr5/ 08.r0.20r4

Decision : NC decidg! to rltify the norms of above AA as per written comments of, Deityvide U.o. No. l7(22)/20r5-rpHw dated26.1r.2015 (copy encrosed).

RA may take suitable c_onsequential action accordingly.

Case No.:20/15/81‐ ALC2/20141P古1'ヽ五品もiSMAk↑ёAttb iT ,Meetヽも,Dat`li恵′な1_
SOLUT10NS LTD. :ALC2/2015
1                           :15.12.2015

IHQ File

l欄鰤htti熙1%
comments from DeitY.

IThe case stands deferred t0 27.01.2016.

Mcet NO/Date:18/8ト
ALC2/2015

Status:Deferred

.,,.**,**fuKru
id*.wr cpyo,;6e' tit.frVi s' :i:)-"Sr[t

Fojolgn Trade Doveloillri''1t c}tiicaf
ta-*vr armrq q6lirl{-:i5g,q

Otroctoret€ G€nlral of Fr,r.il{rn Trada
qrfuq frrg;r11P.p11. of c.mmcr.

rsr;y+ 11q.{. {E |HtUdyoi Gth.wan. N.w r'.lhl

31 Case No.:67/15/81-ALC2/2014 Party Name:METENERE LTD



HQ File              RLA Filc
:01/81/050/00524/AM15/      :05/24/040/00286/AM15/

Decision:N(〕 observed that the application has been

for their comments.

Lic.No/Date:0510391516 1Defer
09.10.2014              Date:27.012016

referred to MSME. NC decided to wait

The case stands deferred to 27 .01.2016.

Case No.:11/15/81-ALC2/2014 Party Name:WORTHY      Meet No/Date:18/81-    Status:Deferred l
ENGINEERING         ALC2/2015                  1

15.12.2015                            1

HQ Filc              RLA Filc             Lic No/Date:071010681l Defer      ,

ち」器 lΨ織 1.農 grf鸞 群 l・
岬 響 ‐‐ P判 響

ctter was issued to the company on 18.H.2015。
|

‐As no reply frorn the company has been received,NC decided to send a rerninder to them to‐

l  expedite reply.

The case stands defcrrcd to 27.01.2016

Case No.:45/15/81¨ ALC2/2014 Party NameiSHREE‐ JI
POWERLINES

RLA F‖ eHQ File

:01/81/050/00502/AM15/
33 Decision:NC Aoted

.As no reply from the

expedite reply.

:03/95/040/00608/AM15/      20.10 2014              Datc:27.01.20161

that DHI Deflciency letter was issued to the company on 18.ll.2015.|

company has been received,NC decided to send a rerninder to thenl tol

The case stands deferred to 27 .01.2016.

Case No.:49/15/81-ALC2/2014 Party Name:EFD INDUCTION 'Meet No/Date:18/8卜     IClosed
PRIVATE LIMITED,        ALC2/2015

1512.2015

;+ Decision: NC observed that RA. Bangalore vide letter No. 071241040100267lAMl5l655
dated l9.l1.2015 has stated that the subject AA of M/s EFD Induction Pvt. Ltd. has been

issued for import of components on net to net basis with accountability clause. NC therefore,

decided to close the case.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00506/AM15/

RLA File

:07/24/040/00267/AM15/

Lic.No/Date10710106898

29.10.2014                          1

Case No.:66/15/81‐ ALC2/2014 Party Name:NATIONAL
35                    STEEL AND AGRO

Mcct No/Datc:18/81‐

ALC2/2015
115.12.2015

Status: Deferred

Dlrttt轟湾「:誠轟需乱
“

鮮 誦…

INDUSTRIES LTD.,

|



HQ File RLA File
:O1/81/050/00523/Aヽ 415/      :11/24/040/00009/Aヽ 415/

Decision:N(〕 observed that the rcply ofthe flrm

ldecided to wait for the cOmments.

The case stands defelTed t0 27.01.2016.

Case No.:12/18/81-ALC2/2014 Party Name:ZENITH

PRECISION PVT LTD,

:619魔λ:0106:i鳥 lζ  
‐
彬ちjl'i鳥 3お/1↓ lζ

Decision:NC Observed that the reply Ofthe nr“ お五ζ
‐ NC decided to wait forthc cOmments.

‐  .The case stands deferred to 27.01.2016.

I  CaseNo.:22/18/§ i:ALむ2/20141:れy Na島 8:｀人十16NAL

HQ File

ISTEEL AND AGRO
INDUSTRIES LTD,

iRLA File

37:01/81/050/00641/AM15/

The case stands deferred t0 27.01.2016.

1lζιNIttζ
'ibた

1_A」ё三あbi4 Part,ヽ L“よ▼IN5責ヤA
I                   ITELELINKS LTD.,

IHQ Fiit    
‐ ‐‐ ~    1良

LA「 iiざ  ~

20.11.2014              Date:27.012016

has been referred to MOS for comments.NC

IMect No/Date:18/81-

ALC2/2015
15.12.2015

1Lic.No/Date:0710107288
124.12.2014

been referred tO MSME

IStatus:Deferred

lDefer

Date:27.0120161

for cOrnments.

Meet No/Date: l8/8 l- Status:Deferred
ALC2/2015
:15.12.2015

Lic.No/Date:5610004512 Defer
υ
=′
υ l′ Vυ V′ υVυ■ 1′ ′ヽ lVl l υ/      :DO/Z4/U4U/UUUD6/AMi5/       o601 2015              Date:2701.2016.

Decision:NC observed thatthe reply Ofthe Arm has been referred to MOs for cOふ
品eitζ .ヽё

'decided to wait for the comments.
comments. NC

156/24/040/00o53/AM15/ 06012015

,, :01/81/050100674/AMt5/ :t1t24tO4O/000O4tAMtst

Decision : NC observed that the application has
for their comments.

IThecasestandsdeferredt027.01.2016.

F通
輛 碗温 磁

・ ・
瓢 謳 蘊 需 蔦 :~,i:::'1'PittII蕊

魔籠
=

15.12.2015

lMect No/Date:18/81-    status:Deferred
iALC2/2015
115.12.2015             1

Lic.｀3/bttiα H 106,な 12` bもfer
19.01 2015              Date:2701.2016

been referred tO DoT.NC decided to wai

Status: Deferred

≒91M、II‐:「 F~~lRLA~h百
……………~……‐懸蘊 ヵ赫爵81む諾

19劇 た ν∞ υ006ちハ Mw i易 ルb,OЮ00田ハ MⅣ  器 洲 讐

αZJ UUIDl洲

8:僣ち7Ю L2釧 6.

‐盤i群跳j肌1:稲税鵠』蹴:場:咄inttTl浩1薔∬器珊£罵:盤:Til
‐ the abOve observttiOn Of DHI宙 de u.o.No.3(5?)夕 015/T,W(B)/375 dtted 04.H.29が

(cOpy

10 礼
r .1 !g1 rqlrip q-aiQt;:rrry"z

. , , . 
"rorate 

G€neral of F..)relvn Trada
rtfuIui f+.rfqrOepti. ot Ca,nmcrEa

ryefu1 ry4:1. rS fet-tfl':a +q thtwar't, N.w Urlhl



enclosed), the Committee decided to request them to provide the requisite reply enabling DHI
to furnish comments on the AA of the company.

The case stands deferred to 27 .01.2016.

OO 
:01/81i050/00663/AMl 5/

IHQ Flle

41.:01/81/050/00090/AM16/

HQ File

43 :01/81/050/00080/AM16/

:07/24/040/00362/AM15/

RAJENDRA METALLOYS
INDIA PVT.LTD,

RLA File

:08/24/040/00461/AM15/

IRLA F‖ e

:07/24/040/00435/AM15/

115.12.2015

1Lic.No/Date:0710107543

02.022015

IMeet No/Date:18/81‐

‐ALC2/2015
15.12.2015

1Lic.No/Date:0810134782

12.03.2015

referred to MSME.NC

Status:Deferred

Defer
Date:27.01.2016

for comments.

IStatus:Deferred

Defer
lDate:27.01.2016.

decidcd to waitl

Case No.:44/18/81-ALC2/2014 Party Name:LM VVIND POWERIMcet No/Date:18/81‐
IBLADES(lNDIA)PVT.LTD  IALC2/2015

HQ Filc              RLA Filc

Decision : NC observed that the reply of the firm has been refierred to C&PC

NC decided to wait for the comments.

The case stands deferred to 27 .01.2016.

Case No.:1713/81-ALC2/2015 Party Name:GURU

Decision : NC observed that the application has been

for their comments.

The case stands deferred to 27 .01.2016.

Case No.:22/3/81-ALC2/2015 Party NameiVIKARSH
STAMPINGSINDIA PVT.
LTD.

RLA File

腔き棚raW譴
‐

11,122015

1Lic.No/Date:3H0065320

Status:Deferred

Defer
DateZ7.01.2016

decided to wait

HQ File

42:01/81/050/00095/AM16/    :31/83/040/00257/AM15/    112.03.2015

Decision :NC observed that the application has been referred to MoS. NC

for their comments.

The case stands deferred to 27.01.2016.

Case No.:7/3/81-ALC2/2015   Party Name:LM WIND POWER IMeetNo/Datc:18/8ト
BLADES(INDIA)PVT.LTD  IALC2/2015

115.12.2015

Rejected

‐Lic No/Date:0710107924

25032015

Decision : NC noted that company has not replied to C&PC DL dated 16.07.2015. reminder

dated l1.Og.2Ol5 and also C&PC reminder dated2.ll.20l5 and 20.11.2015. Since no reply

was received form company despite reminder, the committee decided to reject the case with

iF
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:

ICase No.:19/3/81-ALC2/2015 1111'Na島

`:LM Wiヽ

b POwЁ tt Mも elヽ 6′ Dllと118/8i:
IBLADES(INDIA)PvT.LTD  IALC2/2015

15.12.2015

1 野 ]据 5α00o9ν AMIα   lЪ 危ガliα 0044νAMly  :::ど 鰍 lα

0710107923 1

44 Decision:NC noted that c6島 laA,五五s ngiぉぉliea to ёttPc 5L dated 16.0ケ.2015,reminder

l絲響i∬輔 虞艤 1鷺留朧ettTT鳳蹴applicable interest fOr EODC.

今ヽT,γ ,卜,,サ 11,bl,99ns,9Ven11,1,9ti91 1,C° rdingly.

‐  Case No.:1/3/81-ALC2/2015  Party Name:HARSHINI EPC  Mcet No/Datc:18/8卜
    status:DcferrcdPVT LTD              ALC2/2015

IALC2/2015

115.12.2015

Lic.No/Date:loloo59178

115.06.2015

referred tO DHI.NC

Rejected

Defer
Date:27.01.2016

decided to wait

Status:Deferred

Defer
Date:27.01.2016

decided to wait

Ⅲ O品    ~晨 LA鴻
漁 皇1↓ lζ

¨

1漱 策
揃 艦 わ百

45:01/81/050/00o74/AM16/    :o9/24/040′

1鶯柵 ぶ 鮮
品 d that iぎ 昴

“

品お1島s ttA品油 お5由 .漁ё

The case stands deferred to 27 .01.2016.

ICase No.:11/18/81‐ ALC2/2015 Partv Name:DFI PHI ‐Meet No/Date:18/81‐

46

|し
aSe NO・ :l1/18/81‐ ALC2/2015 1Party Name:DELlni

lCONNECTIoN SYSTEMs
INDIA PRIVATE LIMITED,

19′P19__         RLA File
:01/81/050/00355/AM16/ :10/24/040/00o12/AMi6/

DecisiOn i｀ё86sさ r↓ea that thさ 五ぉbli`ム tiもおhasもともn
for their cOmments.

The case stands deferred to Z7 .01.2016

Case No.:25l9/Bt-ALC2/2015 party Name:TOSHIBA
TRANSMISSION &

[7囲品葛蕊
Decision : NC observed that the reply of the firm
decided to wait for the comments.

DISTRIBuTIoN SYSTEMS

RLA File

:09/24/040/Oollo/AM16/

Meet NO/Date:18/8ト
IALC2/2015

115.12.2015

1Lic.No/Date:0910o62214

‐18.06.2015

been referred tO DHI

F而
姉

|

剛

~~~~

Date:27.01.2016

for cOmments.NC

鮮ぶ
。

12
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The case stands deferred to 27 .01.2016.

Case No.:7/18 l8l-ALC2l20l5 Party Name:THERMO

ICABLES LIMITED
I

nq Fil" -iRLA Frt"_---

Case No.:3/9/81-ALC2/2015  Party Namc:AERO CANS
INDIA PVT LTD

IMeet No/Date:18/81-    Status:Deferred
lALC2/2015         1
115.12.2015

Lic.No/Date:0910062247 Defer

:01/81/050/00351/AM16/      :09/24/040/00085/AM16/      12406.2015              Date:27.01.20161

Decision:NC observed that the application has been referred to DIPPo NC decided to wait

for their comments.

The case stands defcrrcd to 27.Ol。 2016.

:Meet No/Date:18/8卜     Status:Deferred l
lALC2/2015                   1
115.12.2015

責。ri18              1良 LA lil`             lti`.ヽ 6′bate:3iibb`ζ 36う  15`fel      l
:01/81/050/00192/AM16/      :31/83/040/00042/Aヽ 416/       26.06.2015              Date127.01.20161

49ぅもcisi。贔:NC noted that 51PP 58iciさ nし,letter was issued to the company on 16.10.2015
foHowed by rerninder on 18.ll.2015。 Reply of the company is still awaited. NC decided tol

、vait forthe reply ofthe company.

.The case stands deferred to 27.01.2016.

Case No.:32l9181-ALCZl20l5 Party Name:THERMO

HQ File

50 :01/81/050/00221/AM16/

‐CABLES LIMITED

IRLA File

:09/24/040/00132/AM16/

.Mcet No/Date:18/8ト

ALC2/2015
11512.2015

,Lic.No/Date1091 0062256

29.06.2015

Status:Deferred l

Defer      l
Date:27.01.2016

to DIPP.NCI

'status:nei"rreO I

I

Defer
Date:27.01.2016

decided to wait

Decision : NC observed that the reply of the company has been  referred

decided to wait for thcir comments.

The case stands deferred to 27.01.2016.

Case No.:8/18/81‐ALC2/2015 1Party Name:GOLDSTONE   IMect No/Date:18/8ト
INFRATECH LIMITED     IALC2/2015

115.12.2015

HQ File              lRLA File              ‐Lic.No/Datc:0910062339
:01/81/050/00352/AM16/      109/24/040/00682/AⅣ l15/      15.07.2015

Decision:NC observed that the application has been referred to DIPP.NC

for thcir comments.

The case stands defcrrcd to 27.01.2016.

‐Case No.:1/12/81-ALC2/2015 Party Name:DIANA METALS IMcetNo/Date:18/8ト

劇濡認t諾謝ぶ腱爾蹴覇現
“

鶴横罵
~

13
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「

The case stands deferred t0 27.01.2016.

Case No.:1/18/81‐ALC2/2015 Party｀ amc:ALSTOM INDIA
LIMITED,

HQ File              RLA lilc
Lic.No/Datei341 0041 473  Defcr

:01/81/050/00350/AM16/      :34/24/040/00111/AM16/      25.08.2015              Date:27012016

鷺誕:1∫脱出胤濯11lA潔鳳需霊虐鷺需霊:社鹿輛声
C`

n。 。 .。 .ハ
" .Decision : NC decided to send a letter to firm rto submit information as per written――― ‐―‐―̂・・・―・・∇,■ “υ νV■comments Of MsME宙 de U.o.No.30(174)/15‐ ME dated 20.H.2015(cOpy enc10sed).

iThe case stands deferred to 27.01.2016.

1c"." N'ioTraTailiffi2ots* iF",ry NffiApAR*--.- * lM;t N;/D;
I iTNDUSTRTES LTMTTED i/itcztzots

1512.2015

| 
‐ёlζι N`::ζ′i8/bi:Atむ ,/26iζ 卜11,ヽ五ふも:AIA良       IMもきi、。/bttt8:ij′ 81‐

~  
ζtatiζ :beFe'red

'                     IINDUSTRIES LIMITED    :ALC2/2015‐  '                         1                          l15.122015             1

l  HQ Fiも   
…
         lkLAFliき    

 `  ~    ILit.ヽ
。/bi&j4100414慧う 0さ fei54:01/81/050/00349/AM16/   1:34/24/040/Oo153/AM16/    lo2.09.2015        1Date:27.012016

1鷺漱1:鴻咄胤驚11lA鷺I鷺嗅∬霊誌濡嘔1蕊 :靖霊漱夕
と`こ

‐  The case stands deferred t0 27.01.2016.

経出 1曇:轟|

HQ File

:01/81/050/00346/AM16/

RLA File

134/24/040/Oo162/AM16/

Meet No/Date: l8/8 l-
'ALC2/2015
tts.tz.zols

Lic.No/Date:34 I 004 I 50g
:14.09.201s

referred to DHI. NC

Status:Deferred

lDefer

lDate:2701.20161

decided tO wait
Decision : NC observed
for their comments.

that the application has

The case stands deferred to 27.01.2016.

Case No.:2/18/81-ALC2/2015

been

56

,11,ヽ猛
`:AEζ

TOM ttb広
:LIMITED,

lRLA File

l:34/24/040/oo163/AM16/

Meet No/Date: I g/g l- Status:Deferred
ALC2/201s
15.12.201s

Lic.No/Date:3 410041 507 Defer14.09.20t5 Date:27.0t.2016

*iiuaM"
;*m' l*:ln:ry't,riEtL
o"3ttfl '"H"T'"ffi 

ffi ;;'"i;'*ffi
14



to、vait

wait

Decision : NC observed that the application has been

for their comments.

The case stands deferred to 27 .01.2016.

referred to DHIo NC decided

Mcet No/Date:18/8ト Status:Deferred
IALC2/2015

115.12.2015

1Lic.No/Date:3410041526
121.092015

'Case No.:3/18/81‐
ALC2/2015

1HQ File

:01/81/050/00347/AM16/

RLA File

:34/24/040/00166/AM16/

Defer Date:

27.01.2016

Decision : NC observed that the application has been referred to DHI. NC decided to

for their comments.

The case stands deferred to 27.01.2016.

ICase No.:4/18/81¨ ALC2/2015 Party Name:ASTA INDIA    Mect No/Date11 8/81-    Status:Deferred l
PRiVATE LIMITED       IALC2/2015                     1

115.12.2015                           1

HQ File

:01/81/050/00348/AM16/

RLA File

:34/24/040/00156/AM16/

Lic.No/Date:3410041556 Defer Date:
‐24.09.2015 127.01.2016

Decision:NC noted that copy ofthe application of the company has not bccn rcceivcd.

decided to send a renlinder to RA to furnish the copy ofthe application ofthe company.

The case stands deferred to 27.01.2016.

Case No.:12/18/81‐ ALC2/2015 Party NameiVEER‐ 0‐       lMCet No/Date:18/81‐     Status:Deferred

METALS PVT.LTD       :ALC2/2015
115.12.2015

1Lic.No/Date:0710108859 Defer Date:HQ File              RLA File
:01/81/050/00356/AM16/    :07/24/040/00224/AM16/    108.10.2015         27.01.2016

Decision:NC decided to send a letter to flrrn to submit the foHowing information as per

written commcnts of DIPP vide U.〇 .No.12/130/2015-TSW/59 dated ll.12.2015 as under:

59

1。   Speciflc list of Sheet metal components with their quantities in Nos. and net

weights thereof.
2. Information in resPect of Sl.

Format-component wise.
No. 3, 4, 5, 11 &L llA of Standard Deflciency

3. Total requirement of each import

The case stands deferred to 27 .01.2016.

item, export product wise, in a tabular form

Case No。 :9/18/81‐ ALC2/2015 Approved

HQ Filc                RLA Filc 下 |

r{gq .*,r^,M*
@sr artrrq f&qrrr: s{fi\arT{t

Foretgh fr.d€. Dovclotrm6rt Off icaf
Gtgt qsn qgirrdsrrqtr

Dlr6ctorsto Ganoml o, F$rsl.Jn Trada
gFrco Q.rmrD.pft. ot commo.ra

suilq .Grr. T{ fe1dl
Udyog Bh.wan, Ncw r'rlhl
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器繊‰鐵黎梅litti蕊鼻Itiニ
As requested by the firln,Advance AuthorizatiOn may be ratifled as per sloN at Sl.

No.c_252.

いTγ l,ゃ ,11中ゃPn,9,111ヴ 191911"?rdh」 y.

Case No. AR- l9 M/s.POwergear Limited

…

g NO.18/81

Dated:- t5.tr.nB

燎機
The case stands defemed to 27.01.2016.

M/s. NarayanTowilih Fi. Lid.
Meeting No.18/81

pqryd:- ls.tL2ots
Request fOr nxadon Of Norms
3410oo9867 dated 04.03.2004.

in respect or eavaffi
Decidm:NC        3山

。DⅢ お
“
Ommm、 NCdecided tO、vait fOr the cOmments.

The case stands deferred to 27.01.2016.

Sl.No.387

p. N o. o r /sT/s o/oo*rlA M-i?Datedi_15 12.2015

respect of Adranc" Artho.isution--No
Decisim:

elpelil」考℃:iサl the company has been received, NC decided tO send a renlinder tO thenl tO

!&td;rr drqleA.rOVUMNA SAHU
t'?*r E4Tqrrr f+6Trr a:lr]-mr€

Foraign frad€ Oovolo-)rntr -rt C:,f,'ir:icar

i?tBr sqTqn qE!Ti+.:]Ir,r€i:ir
glreotorate Gonotel ot Fc.rc,iiin Trada
crFftq fragt11g"oaa. of Commcra

E17I!-.1 rT.t=r. q€ k+rr
Udyo3l Clh.wen, N.w L'olhl



SI No.388

Casc No.AR M/s.MC Com industnes(India)PVt.Limitcd

Mceting No.18/81 F No.01/81/50/416/AM14/DES‐ II

Dated:‐ 15 12.2015 RA Flle No.03/95/040/000615/ANl14

Subject:- Ratiflcation of norlns in respect of Advance Authorization No. 0310756580

dated 01.11.2013.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 27.01.2016.

Thc case stands defelTed 27.01.2016.

Я¬晨
「 "守
 哄

ftTr drrErrq f*rr;r-r-r .orFrsrra
Foreign l'rade Devolorlmeilij Officct

f*l rznrrr:'r5:5 j'.t*lgrrq;r
Olrcctorato Gonoral of Forekin Ttada
cfaf<;c Fqrrr't r Deptr. ot Cor:i maraa

\r€irq .rqq. <{ fui-i't
Udyog Bhawen, Now 'rlltl

Sl.No.389
Case No.AR M/s. Mayfair lnternational
4ヽceting No.18/81 F.No.O1/81/050/481/AM12/DES‐ II

Dated:‐ 15.12.2015 RA File No.03/95/040/000766/AM12

Subject:- Modiflcation of norms flxed in respect of Advance Authorization No.

0310675713 datcd 10.01.2012.

Decision : NC noted that DIPP Deficiency letter was issued to the company on l8.l1.2015. As

no reply from the company has been received, NC decided to send a reminder to them to

expedite reply.

The case stands deferred 27 .01.2016.

Sl.No.390
Case No AR M/s. Larsen & Toubro Limited
Mecting No.18/81 F.No 01/81/50/442/ANl12/DES‐ 11

Dated:‐ 15.12.2015 RA File No 03/95/040/000720/A～ 112

Subject:- Modiflcation of norlns flxed in respect of Advance Authorization 0310670275

dated 13.12.2011.

Decision :NC observed that the company vide letter No.LIC:LUT:971:DA dated 13.08.2015

has stated that due to urgency they were going for closure of the AA based on the norms fixed

by NC in M.No.4/81-ALC212014 dated 20.05.2014. They have therefore requested to treat their

request for modification of AA as withdrawn. The committee deliberated the request of the

company and decided to treat the application of the company as withdrawn and accordingly

closed the case.

RA may take suitable consequential action accordingly.

Sl.No.391

Case No.AR M/s. Aniani Technoplast Limited
Mceting No.18/81 F No.01/81/050/428/AM14/DES‐ II

Datcd:‐ 15.12.2015 RA F‖ e No.05/23/040/000439/ANl13

Subject:- Ratiflcation of norms in rcspect of Advance Authorization No. 0510344008

dated 24.012013.

Decision : NC observed that the application has been referred to C&PC. NC deci4ed to wait

仇/
,VUMNA SAHU
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for their comments

The case stands deferred to 27.01.2016.

Case No. AR M/s. Rexno.d Elec@
Meeting No. l8/81
Dated:‐ 15.12.2015 RA File No. osTzlo+ofooG:qzatrlt:

潔f場霧.」』
°ms h КttJ of Advance autffi

Decision r NC o
decided to wait for the comments.

The case stands deferred to 27 .01.2016.

Greaves Limited
Meeting No. l8/8 I F. No. 0 r/8 l/50zzsrAM I a/DES-il
Dated:- 15.1L2015 RA File NO.o3/94/040/Ooo319/AM14

Modifi cation-of loGi- fi xed in respecto@

…

■ed 23.08.2013.
Decision , NC
U'o. No. 3(78)r2013/TSw(Byit6 datedOg.r r. 20rs (cofy Incrosed).

DHI vide

RA may take suitable cOnsequential actiOn accOrdingly.

SI No.394

IAls. eitca.eTimired
F. No. 0 t/8 l/050/03/AMt 5/DES_rr

Datcd:‐ 15.12.2015 RA File No. :79:zo+o/oozJouerral?
Ratification 

"f ,"*rs h Кspe∝ Ofdatcd 07.032014
Decision ,N
decided to wait for the comments.

The case stands deferred to 27 .01.2016.

Meeting No. Itf8l
Dated:- 15.l2.2OB RA File No. o7/24/040/Ooo52/AM09

協:『鋼卵di:ll;Iぼ 2謄
d h κttect of Advan∝ Atth面zatiOn NQ

DedJOn :

y■が0翠182)2ol1/TSW(B)港 80 dated o9。 H.2015
furnlshed   by珈

(copy enclosed) and seek
A」ilttJ

SAHu

縣 駆 淵 醤



The case stands deferred to 27 .01.2016.

SI No.396
Case No. AR M/s. Leitwind Shriram Manufacturing Limited
4ヽeeting No 18/81 F.No 01/81/050/0224/AM14/DES‐ H

Dated:‐ 15.12.2015 RA Filc No 04/24/040/00072/ANl14

Subject:- Ratiflcation of norms in respect of Advance Authorization No. 0410147962

datcd 30.12.2014.

Decision : NC observed that the reply of the firm has been refemed to DHI for comments. NC
decided to wait for the comments.

The case stands deferred to 27 .01.2016.

SI No.397

Case No. AR M/s. Toshiba Transmission & Distribution Systems (lndia) Private Limited

4ヽeeting lヽo. 18/81 F.No.01/81/050/0013/AM15/DES― II

Dated:-15.12.2015 RA File No.09/24/040/00533/AM15

Subject:- Modiflcation of flxed norlns in respect of Advance Authorization No.

0910061536 dated 16.01.2015.

Decision : trc obserred that the application has been referred to DHI. NC decided to wait for

their comments.

The case stands deferred to 27 .01.2016.

Sl.No.398

Case No.AR M/s. Siemens Limited
Mceting No.18/81 F No.01/81/050/106/AM15/DES‐ II

Dated:-15.122015 RA Filc No.03/95/040/01013/AM14

Subject: Request for clariflcation on how much quantity a1lowed by DHI vide their U0

No.3(84)/2014/TSW(B)/104 dated 03.02.2015 against the advancc authorization

no.310664666 dttcd 14.H.201l ofM/s.Crompton Greavcs.      __

D*i.i", .Jrc obs.rved that the application has been referred to DHI. NC decided to wait for

their comments.

The case stands deferred to 27 .01.2016.

Si.No.399

Case No. AR lvIA Voestalpine VAE VKN India Private Limited (Formerly M/s. VAE VKN

Industries Private Limited.

MeetingNo. l8/81 F.No 01/81/050/239/AM15/DES‐ II

Dated:‐ 15.122015 RA Filc No 05/24/040/00108/Aヽ 415

Subject: RatincatiOn of norms in respect of Advance Authorization No 0510388531

dated 10.06.2014.
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Decision : NC decided to ratif
U.o. No. 3(44)/2014/TSw(By385 dated 20.12.2015 (copy Lncrosed).

RA may take suitable consequential action accordingly.

DHI vide

M/s. Trafigura IndiaTrivate t-imited
yeedng No.18/81

Dated:‐ 1512.2015 RA Flle No.o3/95/040/65265/AM15

Modincation/Amendment fOr ratined norms in respect Of Advance AuthoHzatiOn

No.031078重 269 dated 02.07.2014.
Decision:NC Observed that the applica」。n has bcen refcrrcd tO MsME.NC decided tO wait
伝 "`ム ^:_^^_^_^^_― ‐―for their comments.

The case stands defemed to 27 .01.2016.

M/s. Trafigura InOiaFrivG t_imitea
Meeting No.18/81 F. No. 0 I /8 I /0s0/004 I 0TAMTTDESJT
Datcd:‐ 15 12.2015 RA File No 03/95/040/00456/AM15

Modifi cation/Amendment foi raiifi ed norms in respect of Advance Authorization
No 0310788619 dated 02 09.2014.

Decision:NC Observ                                                         )d to wait
F_“ 4■ ^:“ ^^__^ _-4-for their comments.

The case stands deferred to 27.01.2016.

Sl.No.402

M/s. Maharashtra Seamless Lirnited

Dated:-15.12.2015 RA Filc No o

Y:o:*:'j::11'n:ndrNo.05103906空 O dated 21.08.2014.
DecisiOn:Based on lle wHtte1 9° mments Of DIPP vide Uoo.No.12/130/2015‐ TSW/402¨A/R

!ilill11lliffif'Al(1:rqec:,lt'P reqve,t.° lthe company for modiflcatiOn of norms Oftheabove mentioned AA and~decided tO mふ intiiib磁 iごこ襦:

RA may take suitable tial action accordin

M/s. L.D.D.N Imper
Meeting No. 18/81 F. No. O I /t t /0so/o0Jzgatvt t s/ops_tt
Dated:_15.12.2015 RA File N9.o5/23/040/Oo438/AM15

dated 22.12.2014.
Decision : NC decidea to rati

―
S OfabOVe AA as

r Written comments Of DIPP宙 de



U.O.No.12/130/2015-TSW/403-A/R dated ll.12.2015 as under:

1. Net Wcights of export products from SI.No l to 9 may be modifled as under:

SI.

No.
Net Export
weisht (Kss.)

SI.

No.
Net Export
weieht (Kss.)

SI.

No.
Net  Export
weight(Kgs.)

l 1281.9 4 750 7 499.8
つ
４ 535.2 5 1759.8 8 600
う
Ｄ 625.2 6 510 9 649.8

2. Quantity of import item at Sl. No. I may be modified as 4416 Nos.
3. Import items from Sl. No. I to 3 may be allowed on net to net basis with accountability

clause.
4. Quantities of import items at Sl. No. 4 to 9 may be modified as 1200 Nos., 1008 Nos.,

1800 Nos., 1200 Nos., 1008 Nos. & 1008 Nos. respectively.
5. Quantities of import items at Sl. No. 4 to 9 may be allowed as I .10 Kgs./Kg. content in

the export products.

RA may take suitable consequential action accordingly.

Sl.No.404
Case No.AR M/s.Zenium Cables Lirnited

Meeting No.18/81 F No.01/81/050/00066/AN416/DES‐ 11

Dated:‐ 15.122015 RA File No.03/95/040/00953/AM15

Subject: Ratiflcation of norms in respect of Advance Authorization No. 0310793900

dated 16.02.2015.

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No. l2l130/2015-TSWl404-AlR dated 11.12.2015 as

under:
Reply submitted by the firm vide their letter dated 06.10.2015 has been perused which is

not complete and they may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Material balancing viz. net content of each imported and indigenous input, export
product wise.

3. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 27.01.2016.

SI No 405

Case No.AR M/s.KEI Industries Limited

Meeting No.18/81 F.No.01/81/050/00355/AM15/DES‐ H

Datcd:‐ 15.122015 RA File No.05/23/040/00182/AM15

Subiect: Modifrcation/Amendment of fixed norms in respect of Adva499 Ag1llslization

′
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…

90647 dated 21.08.2014.
Decision:NC decided to modify the norms of above A
under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the exportobligation before 05'05.2015 i.e. the date on which norrns were ratified and communicated tothem and hence shipping bills generated show descripti", as per advance authorization issuedto them' The company have also stated that it is not possible to amend the description in S/Billsnow' They have requested for waiver of the condition to suffix words in a..".iption of goodsagainst export products as mentioned in the norms fixed.

NC deliberated the issue and decided to waive the condition (for redemption purpose only) inview of the fact that the goods have been exported prior to fixation of norms and that the importcontent of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

taru Power Transrnission Limited
Meeting No. l8/8t F.No.01/81/162/H/AM16/DES¨

II
Dated:-15.12.2015

Modification/Ameffi
Decls10n:NCObserv                                              tiき

iぎぎ:lji:11t「碩飛覇T可3Ttheir cOmments.

The case stands defered to 27.01.2016.

M/s.Eswan Global ME[五 ii五百五:モ1lτ:可巧]τ石iEttimited

Datcd:‐ 15.122015 RA File No. 07/24/040/00126/AM15

Ratification of norms in respect
17.07.2014.

Decision : NC decided to send

L.『密Ъ浸霧5掲∫盤l肥搬蹴表器電胤釜drrwmtten comments Of MsME vide

The case stands deferred to 27.01.2016.

M/s. Arfin India Limited
Meeting No. l8/81
Dated:‐ 15.12.2015 RAFilells.@

ModincatiP,/Arn:1118,l PFЯ Xed nOrms in respect Of Advance AuthorizatiOn
p810129504 dated lo.o32014

DedJOn:
宙de u.o.NO.12/130/2015-TSw/408-A/R dated ll.12.2015a∫

er written cOmments Of DIPP
s under:          ハ



l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap

may be allowed as 29.7 MT as I .10 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

HCt3‐ Ч:ヽ′

I瓢ふ 郷 鐸
mttta陽 昔F聯離
器嵩
rtt■
窯:郷 富o:roctorat●

SI No.409

Case No.AR M/s Arnn lndia Limited

Ⅳlccting No 18/81 F.No 01/81/050/00402/AM14/DES‐ II

Dated:-15.12.2015 RA File No.08/24/040/00388/AM14

Subject: Modiflcation/Amendment of flxed norlns in respect of Advance Authorization No.

0810126888 dated 04.12.2013.

Decision : NC decided to modify the norrns of above AA as per written comments of DIPP

vide U.O. No. l2l1 3012015-TSW/02 dated 1 I .12.2015 as under :

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap may

be allowed as I l0 MT as l.l0 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

Sl.No.410

Case No.AR 1ヽ/s UM Cablcs Lirnitcd

Mccting No.18/81 F.No.01/81/050/00134/AM16/DES‐ II

Dated:‐ 15.12.2015 RA File No. 03/95/040/00881/AM15

Subject: Modiflcation/Amendment of flxed norms in respect of Advance Authorization No.

0310794491 dated 10 03.2015.

Oecision: NC aefiberated the revised comments of DeitY vide U.O. No. 17(30)12015-IPHW

dated 20.08.2015, furnished by email dated27.10.2015 and based on that, recommended for
ratification of the AA No.0310794491 dated 10.03.2015 of M/s. UM Cables Limited.(copy
enclosed). The decision taken by NC in M.No.l l/81 dated 08.09.2015 on the above mentioned

AA may be treated as withdrawn.

RAmaytakesuitableconSequentialactionaccordingly

Sl.No 411

Casc No AR M/s. Larsen & Toubro Limited

Meeting No. l8/81 F.No.01/81/50/315/AM13/DES‐ II

Datcd:― 15.12.2015 RA FHc No.03/95/040/00442/AM13

Subject: Modiflcation/amendment of flxed nonns in respect of Advance Licensc No.

0310710210 dated 24.09.2012.

cationhasbeenreferredtoDIPP.NCdecidedtowaitfor
their comments.

The case stands deferred to 27 .01.2016.

Sl.No.412

瀧 編 I森嗣 ・‖



M/s. Maharashtra Seamless Limited
二 NO・ 01/81/50/00o21/AM12/DES―H

Dated:‐ 15.122015 RA File No.05/24/040/Oo379/AMH

鷺 11摯 ,Of NOims m i∝
ped Qr癒 籠 ce軸

“

s嶽on NO_65■

―

07.03.2011.

Decision r NC
their comments.

The case stands deferre d to 27 .01 .2016.

SI.No 413

M/s.Jindal Saw Limtteど

Datcd:‐ 15.12.2015

MI場 搬
°fnoms h κ叩可 。f Advancc A“ hOriz面 On NQ O釧 o2191″ dtted

3ば燎説棚猟薔:踏£胤∬Tち猟獅∬Im∞
mmms〆馴P宙
“

l' Quantity of import item at Sl. No. I may be allowed as applied for i.e.520,000Meters on net to net basis.
2. Import items from sr. No. 2to 9 may be ailowed as per SION c_rzgo.

RA may take suitable consequential action accordingly.

Sl.No.414

M/s. Chandan Sti"l f-imitea
Meeting No. I 8i8l
Dated:‐ 15.12.2015 RA Fi le 11e.6379a79a6799TTalAM lA

Modinca● 。
「
/1leldttPit e[責 Xed norms in respect of Advance Autho面

za● On
d08.06.2015.

Decision t NC
their comments.

The case stands defered to 27 .01.2016.

S:。 No.415

M/s. Cords CaUle tnaustrGs I_imitea
Meeting No. l8/81 F.No.ol/81/o@
Dated:- 15.12.20t5 RA File No.o5/23/040/Oo137/AMlo

Mod i fi cation/arnendment of fi ied-' - _norns rn respect of Advance Authorization$-
d15.01.201o

The case stands deferred to 27 .Ol.2016.

立Ⅲ里濶
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Sl.No.416

Case No.AR‐ M/s.Phoenix Foils Private Lilnited

Meeting No.18/81 F.No.01/81/050/00553/AM15/DES.H

Dated:-15 12.2015 RA File No.03/95/040/00688/AM15/

Subject: Modiflcation/amendment of nxed norlns in rcspect of Advancc Authorization No.

0310792000 dated 15.12.2014.

Decision : NC decided to modify the norms of above AA as per written comments of MoS
vide U.O. No. 2(2)/201 5-TD dated 04.09 .2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No 417

Casc No.AR― M/s Phoenix Foils Private Lirnited

Meeting No 18/81 F.No 01/81/050/00554/AM15/DES.H

Dated:-15 12.2015 RA F‖eNo.03/95/040/00687/AM15/

Subject: Modiflcation/amendment of flxed norlns in respcct of Advance Authorization No.

0310792004 dated 15.12.2014.

Decision : NC decided to modify the norms of above AA as per written comments of MoS

vide U.O. No. 2(2)/2015-TD dated 04.09 .2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.418

Case No.AR‐ M/s. Elkay Telelinks Limited

Mccting No 18/81 F.No 01/81/050/00285/AM15/DES.II

Datedi‐ 15.12.2015 RA Fnc No.05/23/040/00246/Aヽ414/

Subject: Ratifrcation of norms in respect of Advance Authorization No. 05 10389765 dated

17.07.2014.

Decisio, : NC observed that the application has been referred to DIPP. NC decided to wait for

their comments.

The case stands deferred to 27 .01.2016.

Sl.No 419
Case No.AR‐ M/s. Met Trade (lndia) Limited

Meeting No.18/81 Fo No.01/81/050/00219/AM13/DES H

Datcd:‐ 1512.2015 RA Filc No.05/24/040/00168/AM13/

Sub.iect: Modincation/amendmcnt of flxcd norrns in rcspect of Advance Authorization No.

0510331816 dated 09.08.2012.

plicationhasbeenreferredtoMSME.NCdecidedtowait
for their comments.

The case stands deferred to 27 .01.2016.
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M/s.MCComIndu@

Dated:‐ 15.12.2015

…

03/95/040/0…
Ratification of norms in .especi-f Advance AuthorizatiOn No. 0310729610 datcd
26.03.2013.

Decision : NC obserr.d thut
for their comments.

The case stands deferred to 27 .Ol.2016.

M/s Elkay Tclelinks Limited

Mceting No.18/81

Dated:‐ 15.122015

-05/23/
Ratincation Of norlns ln respect Of Advance AuthorizatiOn No. o510385709 datcd

05.05.2014.

Decision : NC observed tha
their comments.

The case stands deferred to 27 .Ol.2016.

Date:29.12.2015

Place:New Delhi
PradyK      

「

Foreign Trade Developrnent offlcer

野モす¬ 判:ミ′'RADYUMNA SAHU
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5ll2l20l5 - Case No. 10/18/81 (M/s Sunder Impex Pvt Limited)
(Advance Authorization No. 0510325545 dated 22.05.2012)

Advance Authorisation may be ratified as under:

l. Words "containing 146 MT of Cold Rolled Stainless Steel" may be suffixed with the
description of export product.

2. Words "of relevant thickness and grade" may be suffixed with the description of import
item and its quantity may be allowed as 160.6 MT. as 1.10 Kgs./Kg. content in the export
products.

Norms committee may take a view
*u,n

It,lvtt r-
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. l2l 13012015-TSW/02 datcd l1/12/2015

tu;
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(17s)/15-ME

subject: AA No 0510353167 dated 03.05.13 of M/s Met Trade (tndia) Ltd.

The iollowing information is requirect liom the unit
o weight of per unit export and import product. Unit to speciff the

quantity of lead ingots and antimonial lead the unit intends to
export. Unit to specify the composition of lead alloy.

o Size and specification including grade, composition, range,
thickness etc of the items proposed for import.

o Percentage of lead in the import items.
o Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight
of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with approval of Director (ME).

魏
AD(ME)

Sh Po Sahun FTDO、 DGFT,Udhvog Bhawan,New Delhi
O/o DC,MSME UO No30(175)/15-ME dated 20.H.15

〆 π /
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(176)/ts-ME

Subject: AA No 0510361579 datecl02.0g.l3 of Mis Met'frade (tndia) Ltd.

The following information is required from the unit
. weight of per unit export and import product. Unit to specify the

quantity of lead ingots and antimonial lead the unit int"rd, to
export. Unit to specify the composition of lead alloy.o Size and specification incruding grade, composition, range,
thickness etc of the items proposed foiimport.

o Percentage of lead in the import items.
r Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight
of components to be manufactured out of these imported materiils,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidenie/drawing '

This issues rvith apnroval of Director (ME).

@' t'rrllt
(KSSodhi)'
AD (ME)

Sh P.Sahun FTDO,DGFT、 UdhvoA Bhawan、 New Delhi
O/o DC,MSME UO No30(176)/15-ME dated 20.H.15

ィ υ
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner

. 
Mechanical Division

30(169y1s-ME

Subject: AA No 1310045247 dated j,-0..12 13 of M/s Gravita India Ltd.

Norms may fs fixod as follo*'s:-

o Percentage of Lead content in the item of import may be mentioned as 50-
s5%.

o Import may be allowed, as applicd, inclusive of 5oh wastage.

This issues with the approval of Director (ME) for taking view by NC.

1器、
るイ
｀ (KSSodhi)

AD(ME)

O/o The DC (MSME) UO note no 30( 169y15-ME dated 17.1 1 . I 5

/90 ''





,,i::o 
"1n1,.,l3lJ;i?ifl[,,m Enterprises

Office of the Development Commissioner
Mechanical Division

30(172)/1s_NrE

ilffit' 
AA no 0210202660 dated 23.04.14 in respect of M/s Associated pigments

The following information is required from the unit:_

Percentage wise constituents of the import,product along with size and specification. The;il:,il* needs to explain th" ;;"';'r;ir,.. .onrii-r-r"'n;'il from the whore drained
Detailed carculation as,,to how the quantity_of raw materiar proposed for import has beenarrived at, incruding the net *"igi,t-oi''.omponents to be manufactured out of thesermported materials- wastages craimed at each stage of ,unrru"tr.ing with compretejustification and suppo(."A iy Ao"rr;;r; evidence/drawing

ilffi:: #:ili"#1"n 
including e"J", ;.oosition, .ung"] thickness etc or the items

This issues with the approval oOf Director (ME) for taking view by NC.

2ク

1氏 )2・ )ゞ

I
I,

fl.[,r♂
(K.S.sOdhi)
AD(ME)

螺 κ u

剛鴇沼認奮L

ll:i]Iタ

O/oDC,MsME Uo No30(172ソ
15-ME dated 17.1で様

ィ 21イ



Govemment of India

Ministry of Communications and lnformation Technology'-Offir.nt 
of Electronics and information Technology

Electronics Niketan, 6' CGO ComPlex

New Delhi-110003

Sub: Ratification of norms in terms of Para 4'7 of HBP' (vol'l) in respect of Advance

Authorization No.3110064950 dated A'fO'ZOf+ issued in favour of lWs' Smart Card

IT Solution Ltd., Pune'

ReferenceDGFTU.o.No.o|l8ll5ol476/AMl5iDEs.Il/05dated20.4'2015videwhich
comments of this Department have been sought on theib:Y: mentioned application of M/s'

Smart Card IT Solution Ltd' Pune for export of "SMART CARD "'

2. The FoB value of export is Rs.3,095,3g6,20(US$ 52,375.57 and CIF value of Import is Rs

2,668,440.00 (us$ 42, I 30.00)'

3. The application has been examined in the Departmenj.of l

technical angle. Ttre i-terns proposed for import are essential to

This Department recommends ratification of norms of advance

the party inclusive of 28o/o wastage"'

*\o\tto*f w^

激ed26H2m5
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Information TechnologY from

assemble the exPort Product'
authorization "As aPPlied bY
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Government of lndio/Ministry of Commerce
Office of the Joini Director Generol of Foreign Trode

Kendriyo Sodon,Bo ngqlore

F.No.07/24/040/00267/AM15 
ノ
//////iii:lζ

子

ン〆

   DATED No∨ ember19′ 2015

To

Office of the Director Generol of Foreign Trode,
(NormsCommittee-2)
Udyog Bhowon,
New Delhi - I l0 0l I

Sub:- Fixotion of norms - in respect of
licence no. 071 0l 06898 DI.2?.10.201 4

M/s.EFD lnduction Pvt.Ltd., Bongolore
Ref:- Your e. moil lelter dtd.l6.l L20.l5.

With reference to the obove, it is informed thot the Advonce outhorizotion
No.OZlOtO6BSB dtd.29.l0.2014 wos issued to M/s.EFD lnduction Pvt. Ltd., Bongolore
for import of Components on net to net bosis with occountobiliiy condition os per

Sl.no.4 Generol Note for Engirxderin$ producii, Vol.ll) Hond Book of procedures, 2009-

2C14.
Hence 5 sel of copy of opplicotion wos not sent for rotificotiort of r)or(rrs.

ヨ

`′」多 ′′
‐フJ

Ｔ

　
Ｏ・叩
耐
ｏｒ

ＤｎＯＯ

ar

Fqf*r ***^ffi
faEs .lrrql< taqtfin i';';ii!Tr1.fl

f6ieidir frcdo Dovolo' 'mc,ri ofricoi
E*zl rsrqrt qE:liBi."lrdr:J

Dtricltorito G.nrr.l ot F,]rt lon Tra(f
rfrFrw Bqrqrooprr. of c('mmerc.

".Htm^ltS',1,",

〆 多多
″

^         

｀

び

ヽ



ゝ



3e
1Ejz. 

' 
r

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s JST Stesalit Transformers pvt. Ltd. for ratification
ofnorm ofAA No.2210015181 dated 30.01.2015

Reference: DGF"I ID Note No. orl8rlsol6T5IAMls/DES-il1234 Dated
01.10.2015.

0/o DG「r may refer tO irm's reply dated nil fOnvardcd tO this Offlce

織 茸i藝黒鸞喜鐵:聯燥鸞量鸞
´

not in a position to support the proposal.

This issue with the approval of IA(KKT).

HDO,DES― II,DG「r.
DHIUO No 3(59)/2015/TSW(B)

Sr. Development Officer

／
〇
datcd 04 11 2015
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Govt of India
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30( 174)/15_ME

Subject: AA no 0410160886 dated 07.0g.I 5 in respect of M/s Diana metals.

The following information is required from the unit:_

Detailed technical drawing with dimension of each export product.
Detailed calculation as to how the quantity of raw material proposed for import has
been arrived at, including the net weight tf 

"ornpon"nts 
to Le manufactured out of

these imported materials, wastages claimed at each stage of manufacturing with
complete justification and supported by documentary evidence/drawing.
weight of each export product along with percent wastage claimed.
Size and specification including grade, composition, .urg", thickness etc of the items
proposed for import.

This issues with the approval of Director (ME)

●

　

　

●

♂ 鰤
AD凹

1詢

Shri P,sahu,FIDO,関

『

udvoR Bhawan New Delhi

O/o Thc DC(MSMDD notc n030(174)/15-ME dated 20.H.15
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Department of Industrial Poticy & Promotion

(rsw)

NC Meeting dated l5ll2l20l5 - Case No. 12118/81 (lWs Veer - O- Metals Pvt. Limited)
(Advance Authorization No. 07f 0f 08859 dated 08.10.2015)

Firm may be asked to submit the following information:

1. Specific list of Sheet metal components with their quantities in
net weights thereof.

2. Information in respect of Sl. No. 3,4,5, 1l & llA of
Defi ciency Format-component wise.

3. Total requirement of each import item, export product wise, in
form

Norms committee may take a view

Nos. and

Standard

a tabular

´
マ:′ :Li:

(S.Ko Jain)
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/130/2015-TSW/59 dated 11/12/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5ll2l20l5 - Case No. 9/18/81 (triUs. Eastern Copper Mfg. Co. Pvt. Ltd.)
(Advance Authorization No. 0210206236 dated 15,f0.2015)

As requested by the firm, Advance Authorization may be ratified as per SION at Sl. No.
c-252

Norms committee may take a view

/´ 著託 |,,～
(S.K.Jain)

Development()fflcer
Norms Committee Ⅱ
DIPP No 12/130/2015-TSW/60 dated 11/12/2015
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ⅣIinistry of Hca、γ lndustrics&Public Enterpriscs
Department of Hcavy lndustry

TSW(B)SectiOn

SutteCt: Request of M/S CrOmpton Greaves Ltd for modiication of norm of AA

No 0310746689 dated 23 08 2013

が

Reference: DGFT ID Note No. OLl8ll50l284/AM14/DES-IlllLT Dated

18.09.2015.

O/o DGFT may refer to firm's request dated 2L.lO-2O14 forwarded to this
oflice under above riference. The request of the firm has been examined and it
is observed that subject authorization was recommended on repeat basis based

on earlier authorization no. 0310127457 recommended in favour of the same

firm. It is further observed that norm for subject authorizations were

recommended per unit of export product basis. Licensing authority ma1 apply
these norms foi the quantity of export products covered in the authorizationfl

il
rt,t\_ll --a:fir I

(Ga:'raj Singil)
Sr. DeveloPment Officer

FTDO. DES-II. DGFT.
DHI Uo No. 3(78)/2013/TSW(B)/ . _1.,"0 oe'r 1'201s'
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Voestalpine vAE vKN India pvt. Ltd. for ratification
ofnorm ofAA No. OSf038853l dated 10.06.2014

Reference: D.FT Uo No. o1/81/50 r2ggrAM'S/DES-II/2'1 Dated 29.1o.2015.

Reference above application and subsequent reply submitted by the Iirmvide their tetter dated 01.i0.2015 has been ."1-i"Jlia-L""J""'iiL.-",i."
made available therein, the proposal is recommended as under:

EEport Product:

1. T\rmout EW6OE1- 190-l:9 .LHlRH" FZ (Bl;La3S_ 4l Set
(Net wt./set - 11.S5 MT)

2. T\rmout System "EW6OE1-I9O- t:7" LH/RJI FZ(B);1435 _ 7 Set
(Net wt./set - 11.60 MT)

3. Tlrmout SW60El-2OO-14,44 FZ(FFI;1435 _ 3 Set
(Net wt./set - 10.89 MT)

4. T\rrnout KR60E1-I:2,917(FF);1435 - I Set
(Net wt./set - 5.06 MT)

5. Turnout EW 60EI-3OO-1:9 "R FZ(B/FF);1435" - 6 Set
(Net wt./set - 14. 13 MT)

Inpottod Inputg:

Sl No Import item

…

mmendCd
1,51&52 Flat BottOm Rall 1.05 kg/kg content in the export

product.
2,3&53 Guard Rall 1.05 kelke content in the export

product.
4,5,54&55 S"itch Rall Blank l.O2 kg/kg content in the export

product.

Rest ofthe impOrt items covcred in thc authoHzation are cOmpOnents and may

bc al10wed on net to net basis as per cOndltion of GN-4 for en」 nce五ng prOducts

This issue with the approval of IA(KKT).

「

FDO,DES― II,DGFF
DHIUO No 3(44)/2014/TSW(B)/ dated 20.11.2015.

β∴捻川「Sr.Development offlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1511212015 - Case No. 402-AlR ( M/s Maharashtra Seamless

Limited ) (Advance Authorization No. 05f 0390640 dated 21.08.2014)

Status quo may be maintained as import of relevant grade of steel is allowed and

accordingly "Alloy Steel" may not be allowed for the manufacture and export of 'Non-Alloy
Steel (Carbon Steel)" pipes.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
IPP No. 12113012015-TSW402-A/R dated 11/12/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 15/1212015 - Case No. 403-A/R (M/s L.D.D.N Impex ) (Advance
Authorization No. 05 1 0392549 dated 22.12.2014)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 9 may be modified as under:

Ｓ‐
．
Ｎ。

Net Export
weieht (Kss.)

Ｓ‐
．
Ｎ。

Net Export
weieht (Kss.)

Ｓ‐
．
Ｎ。

Net Export
weieht (Kes.)

1 1281.9 4 750 7 499.8
つ
４ 535.2 1759.8 8 600
Ｏ
Ｊ 625.2 6 510 9 649.8

2. Quantity of import item at Sl. No. I may be modified as 4416 Nos.
3. Import items from Sl. No. I to 3 may be allowed on net to net basis with accountability

clause.
4. Quantities of import items at Sl. No. 4 to 9 may be modified as 1200 Nos., 1008 Nos.,

1800 Nos., 1200 Nos., 1008 Nos. & 1008 Nos. respectively.
5. Quantities of import items at Sl. No. 4 to 9 may be allowed as 1 . 1 0 Kgs./IQ. content in

the export products.

Norms committee may take a view

./ -frn,
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. l2l 13012015-TSW403-A/R dated 11/12/2015

--u,,



A降 40牛
19, tL" l,

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5ll2l20l5 - Case No. 404-AlR (M/s Zenium Cables Limited) (Advance

Authorization No. 0310793900 dated 16.02.2015)

Reply submitted by the firm vide their letter dated 06.10.2015 has been perused

which is not complete and they may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Material balancing viz. net content of each imported and indigenous input, export

product wise.
3. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

´ ・
~^

I:い し
',√

(S.Ko Jain)
Development Offlcer

Norms Committee II
DIPP No.12/130/2015-TSW/404-A/R datcd 11/12/2015
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NCヽlceting dated 15/12ノ 2015-Case
Authorization No.0510390647 dated

A鰺4″
:ダ′,2,1ダ

No.405‐メVR (ⅣVs KEI Industries Ltd.)(Advance
21.08.2014)

In line with other similar cases, as exports made prior to ratification of Norms in NC
meeting dated 0510512015 and as net content of inputs has been indicated in Shipping Bills , for
the purpose of redemption ofAdvance Authorization, voltage rating of export items as suffixed
with the description of export items in NC meeting dated 05/05/201 5 may be omitted.
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ー



″ -4′フ

ろ｀″ 。な
′

紳

Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(18s)/ls-ME

Subject: AA no 0710105804 dated 17.07.14 for M/s Eshwari Metal Industries

After going through tire application, it is felt funher to ask certain information

from the unit through DGFT' we may wdte DGFTto ask- fQllowing information

from the unit:-
o Detailed technical note on manufacturing process including the relevant flow

sheet
. Weight of each export product.
. Weight of each of the imported and indigenous input, separately for each

product, for the purpose of material balancing. Net weight (Gross weight

minus wastage) for each imported and indigenous input in the export product

may be indicated. Net weight along with details of other imported input to be

used in the resultant product and sought to be imported/procured from

sources other than the license, if any, may also be indicated'

. Size and specification including grade, composition, range, thickness etc of
the items proposed for imPort'

o Detailed calculation as to how the quantity of raw material proposed for

import has been arrived at, including the net weight of components to be

manufactured out of these imported materials, wastages claimed at each stage

of manufacturing with cornpfute justification and. supported by documentary

evidence/drawing

This issues with the approval of Director (ME) for taking view by NC..

ψ 夕
な
1ノ

(K.S.Sodhi)
AD(ME)

Shri P.Sahu:FTDO.DGFT Udhvog Bhawan.New Dclhi
O/Othe DC(MSME)UO notC n0 30(185)/15-ME datedり 。12.15

",.*fl*#
a .'i.?i.rrr: i:-:trfftf Agttffi., ,/ed$ ,evalcFm6,1t Ofl'icraa

ii:* 1 .lrtT.$e qfttS-.i=rrferq
":rrnilr €a'ltorel of Forfllgn Trada
.. f?:rt-trDeott. of commc,l

. -trrir.r. .r* ftf6#..j ;':tirnrin. ilaw L\e$rl
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5ll2l20l5 - Case No.408-A/R (M/s Arfin India Limited )
(Advance Authorization No. 0810129504 dated f0.03.2014)

Norms may be modified as under:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap
may be allowed as 29.7 MT as 1.10 Kgs./Kg. content in the export products.

Norms committee may take a view

Norms Committec II
DIPP No 12/130/2015-TSW/408 A R dttcd

(ぷ篇たル

「
Development Offlcer

11/12/2015
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DepartIIlent of lndustrial Policy 8ι PromotiOn

σSW)

NC M∝
器l篤蝋盤蹴ifT:.鶏I租撚働朧認」】Л:Fm託

d)

・脂:幅1:el朧Ⅷl認躍
tぶ
:m".畿
m mmdL Numhum ttrtt maybe

)nt in the expOrt products.

Norms committee maY take a view
* ,

-

ltlltl'tr
(S.K.Jain)

Development Officer

_′rSW/409-A/R dated 11/12/2015
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10/28/2015

,ubleC!:

To:

′JL口 |():

httpsi〃 mal1 9ov irЙ WC_staucハ ayOutyshe‖ htm l?langtten― US&30100 16051217

RE:RE:RE:Comments for APAR industries Ltfd.AA No.0310793794
dated ll.02.2015

nc2 dgi@nに h,ncl dgi@nに い
'Asha Nangia'く anangia(⊃ deity gov in>

Datel 10/27/15 11148 AM

Fromi SAURABH RAN」 ANく saurabh ranian@dety 9ov in>

scan0003.pdf (578k8)

Dear Sir,

PFA the revised comments of M/s U.M. Cables. lnconvenience is deeply regretted

Regards,

Saurabh Ranjan

Scientist'B'
Department of Electronics & lnformation Technology
Ministry of Communications & lnformation Technology

6 CGO Complex, Lodhi Road, New Delhi-110003

From : nc2.dgft@nic. in [mailto : nc2.dgft@nic. i n]

Sent: 26 October 2015 17:11

To: Saurabh Ranjan

Cc: Asha Nangia

Subject: Fwd: RE: RE: Comments for APAR Industries Ltfd. M No.0310793794 dated 11.02.2015

Dear Sir,

Kindly see the linked mail. The revised comments of DeitY in respect of UM Cables has not been endorsed. Please foruvard

the revised comments to NC… 2,so thatthe NC can take decision accordlngly

VVith regards,

(Pradyumna Sahu)
FTDO,NC-2,

DGF丁

------- Original Message --------

From: Haradhan Das <nc1.dgft@nic.in>

Date: Oct 26,2015 4:58:1 5 PM

Subject: Fwd: RE: RE: Comments for APAR lndustries Ltfd. AA No.031 0793794 dated 1 1 .A2.2O15

To: Pradyumna Sahu <nc2.dgft@nic.in>

Dear Sir,

please find herewith the trailing mail sent by DEIT for further necessary action at your end

With regards.

Haradhan Das

https://mail.gov.in/iwc-static/layouvshell html?lang=s6-95*t0100 16051217

1‐
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(ioverruncnt of India

N'l i n istry of Clommunicat ions and I n formation Techrlo logy

Department of Electronics and Inlormation Technology
Fllectrolics Niketan, 6. CGO Ciomplex

New Delhi-1 1000i

Sub: Ratilication of norms in tcrms of Para 4.7 of IIBP. (Vol'l) in respect of Advancc

i\uthorization No. 0310794.1911 dated l().03.2015 issucd in favttur of M/s. LIM Cables

Ltd. \Iumbai

Rclcrcnce DCF-l- Lr.O. No 01,'81i50/AM16/DL-S-11/26 dated 12.6.2015 vide which

conrmenrs trirhis Dc-pannrent have been sought on the above mentioned application of M/s' I'jM

C'ables I.td. \lurnbai rcr e\pon ol "Optical Fibre Cable"'

l. 1'he FOB raluc- ol' exporl is Rs.2.10.711.000.00 (l.jss 3.821,000.00) and clF value of

Irnport is Rs 108.721.-191.00 (tjSS i.3ll.0i8'00)'

l. I-he applicarion has been examined in the Department of Inlormation'l-cchnology from

teclinical angle. l'he itcns proposed f<rr imporl are e'ssential to manulacture tltc export product'

'l'his Departmcnt recolnr.I.lends'ratification o['n.,r*, oI advance authorization as pcr column '5

inclusire- o['the u'astagc in colunln 4 :-

踊 ヨ]癬
鳥 饉 澤 趨 ニ
mftth

SM Pr型理 mna sahu.FTDO,DGI↑
´
「、lidv02 1311畳豊L Ncw Dclhi ______一 一一一~

DI 「́ 【り().N0 17(30)/2015‐ IPII｀
/datcd 20 8 2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5tl2l20l5 - Case No. 413-A/R ( I\[s. Jindat SAW Limited )
(Advance Authorization No. 0510219112 dated 08.04.2008)

As per our earlier comments given in NC meeting dated 06.11.2012' Advance

Authorization may be ratified as under:

l. euantity of import item at Sl. No. 1 may be allowed as applied for i.e.

520,000 Meters on net to net basis.

2. Import items from sl. No. 2 to 9 may be allowed as pel sIoN

c-1290.

Norms committee maY take a view

4■証Цヽ
Development OfflCer

:Iギ号PRI;:ラリ岩:1)」:ギ:_Tsw/413-A/R dated 11/12/2015
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Government of lndia

Ministry of Steel
Technical Division

Subject: Amendment of thickness and width of item of imporUexport against
the Advance License No. Advance Authorization No 0310792000 dated
15.12.2014 and 03'10792004 dated 15.12.2014 - M/s Phoenix Foils Private
Limited, Mumbai.

DGFT may refer to UO note No 2(8)2015-TW dated 20.03.2015 of the
Ministry of Steel whereby this Ministry had ratified Four Advance Authorizations of
M/s Phoenix Foils Private Limited, Mumbai.

ln the above connection, it is informed that due to some typographical error in
the above mentioned subject AAs, the description of the item of imporVexport needs
amendment. The existing description of item of exporUimport and description of the
item of imporUexport to be amended may be read as under:

ヽ
Existing
description of item
of export

Description of item
of export to be
amended

Existing
description of
item of import

Description of
item of import to
be amended

Cold Rolled
Stainless steel strips
in coils of thickness
0.10 MM having
width 50 MM to 240
MM Grade 316L

Cold      Rolled
Stainless steei strips

in cOns Of thickness

0 10 MM to 0 20 hllM

having width 50ヽ Лhll

to 240 MM Grade
316L

Cold    Rolled
Stainless   steel
co‖ s of thickness

070 MM to 222
MM having width
915 MM t0 1250
MM Grade 316L

Cod    Rolled
Stainless   steel
coils of thickness

0 70 AЛ M to 222
MM having width
915 卜ЛM to 1265
MM Grade 316L

Advance License No.Advance Authorization No 0310792004 dated 15.12.2014

Existing description of item of import Description of item of imPort after
amendment

Cold  Ro‖ ed  Stainless  steel  co‖ s  of

thickness 0 70 MM t0 1 20 MM having
width 1250 MM Grade 304L

Cold Rolled Stainless steel coils of
thickness above 0.20 MM having
width above 300 MM Grade 304L

Deputy lndustrial Adviser
(SК■野巧〔籠Dar)

Shri P.Sahu,FTDO,DGFT, Bhawan,New Delhi

Ministry of Steel U.O.No. 2(2)12015-1D dated 04.09.2015

/η//´
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Government of lndia
Ministry of Steel

Technical Division

subject: Amendment of thickness and width of item of imporuexport against

the Advance License No. Advance Authorization No 0310792000 dated

15.'12.20,14 and 0310792004 dated 15.12.2014 - M/s Phoenix Foils Private

Limited, Mumbai.

DGFT may refer to UO note No 2(8)2015-TW dated 20'03 20'15 of the

Ministry of Steel whereby this Ministry had ratifled Four Advance Authorizations of

M/s Phoenix Foils Private Limited, Mumbai.

ln the above connection, it is informed that due to some typographical error in

theabovementionedsubjectAAs,thedescriptionoftheitemofimporUexportneeds
amenOment. The existing descripiion of item of exporuimport and description of the

item of imporUexport to be amended may be read as under:

Advance Authorization No 0310792000 dated 15,12.2014

ice License No. Advance Authorization No 0310792004 dated 15'12'2014

6靡
Deputy industrial Adviser

ted 04 09 2015

Existing
description of item
of export

Description of item
of export to be
amended

Existing
description of
item of import

Description of
item of imPort to
be amended

cOld      Rolled
Stainless steel strips

†n coils of thiCknesS

o10  MM  having
width 50 MヽЛ t0 240

MM Grade 316L

cOld      Ro‖ ed l
Stainless steel strips

in coils of thiCkneSS

0 10 MM t0 0 20 hllM

having width 50 MM
to 240 MM Grade
316L        _

Roned

漱
yFlhにk潔

|

070 MM t0 222
MM having width
915 3Л M t0 1250
MM Grade 316L

Cold cOld    Ro‖ ed
Stainless   Steel
coils Of thickneSS

070 MM t0 222
MM having width
915 MM t0 1265
1 MM Grade 316L_

of impOrt after
EiCting descrtpt'ron of item of import

eold-Rolled statnless steel coils of

thickness above 0.20 MM having

width above 300 MM Grade 304L

cdd Rtted StJttess芳鴇」¶:M∬
width 1250 MM Grade 3041

ィ リ
イ
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Blank Standard Derlciencv Letter Format

To

Sub」 ect:Ratincalon oF Norms oF Advance AuthoHsa6on No … ………dated.… ………iSSued undcr Para 4.7o「

HBP,Vol.l.

IVIeeting No....¨ .̈..¨¨Dated:.¨ .……・…・

ExPort items:

Technical characteristics / part numbers. ilany.
Asscnlbly draぃ Fings/diagrams ofthe resultant product sho、 ving placement and cxact use cf componcnts

in the ex

lffiPola ,,, 
' '. 

, , 
--l@atlonottheexportploduct,b.asi'.calcul,ationastohowofrau,m;|eri.rll

proporld lor inrporihas been arrived at. including the net lveight ofcomponenls to be manutactLued 
I

tu: of these imported n'laterials, lvastages claimed at each stage of manuiacturing ivith compleie I

, L-. r-^..-^-.-..-. ^.,:r^-^^/1..^.,,;-^. ^+^ rustiflcation and su documentary evidence/dlalvings etc

Shcetlayout diaram Ofthe matcnd indに 年ilg thC Wastagc dunng 111

ctwithcalculationofrarvmaterialrequirementandtheweight
of tl,e Cable in K-s. per t(nr. Cop-v of relevant National/lnternational Standardibuyel"s data sheet m?y

also be ilrnished.
ヽヽ/cight of Stecl,η ′hich l・ccluircs impolted、 velding matcrial,giving brcak_up o■

(lXヽ ili)StCCI Platcs/Shcets upto 30mm thickness

(lぶiV)StCeI Plates/Shccts more than 30 mnl lhiCkness and upto 70 inm thickncss

(lXXV) StCel PlateS/Shccts morc than 70 mm thickness,

_豊 、ドvi)rDlヒ,15二 =g Fla,g,s,PipCs,Tubcs,.Bars/Rods,Casdngs/Forgings ctc._:

Particulars of tlie licenses obtained in the past and ratified b1

the same expdrt product covet'ed under this application. in
ALC (rvith or without modification) for

vier.v of Public Notice No. 48 da:ed

14112002
Use of e

You are advised to fOr SION

[icationtbrtheAdvanceAuthorizationmentionedabcvees
to rvhether it is a case oi Physical expofti'or Deemed expol'ts. tf the same is Deemed F.xports, cop.v- ci
― ‐―一―          ́   ・         ‐

    塾主L relcVant docunle」 s nnay bC I2「
qieCt Auth9ritI CCrllcatC(PAC)and detalifJ inね rmation alo堅

! Vloclel nLimber. [echniccl !pCcilicatioh and specitic qucntit-v-both in telms ol number (il anl') and/or

rvei.shi. of each export product (Appendix-33 olcun'ent HBP ref'ers).

Detail technicel nole on nianufhcturing process including the relevant i'lo'"v sheet.

Detail-technical drau,ings rvith-dimension-of-each exp-9rt-productr Cal{ogug. it_.?n-v; !14y-l4sg-b-e-
fumished--.:_ -:- - -. -- -j- : --- =: ------:
Weight of each Export Producr.

Welsht ot.ach of tlre irnported and indigenous input. separately lbr each product. fbr the purpose of

material balancing. Net weight (Gross rveight minus wastage) lor each imported and indigenous input

in tire export producr ma,v- be indicated. Net rveight along r.vith details of other imported input to be

91!:n q.r lg$l911p1qq$!_e!q_q-o-u-ClLt!-b-g-lmp-Sr-tS=dlprqc.!qd-iptLsotlrc-e,s, othe-r Lhau t[eJicense, ii
hny.-mav also Ue lnaicateO.

I"for.maf,on about the inputs required per unit of the resultant product as per Sl. No. I of Appendix-

I lA appearing in curt'ent HBP (Vol.l) separately fbr eagtr [qgxg!
Cornponents:

一 ゞ2-

Irnport trterns:

'components to be

.Raw

@de.compositiol1.fange.tlricknessetc.oftheiiemspropo."ecltbr



lLrrnished to this oillce. Further. il the supply is against tnuatiOation letter tc, an EPCG lice,rce,
tbllorving details mal also be provided:-
EPCC licence numbei and date.

(i) CIF value olthe licence.
(ii) Whether this licence was issued under Zero dutv or 3 per cent Scheme.
(iii) Custom dut.v- saved amount.
(iv) Products to be manut'acrured.

Hou' EPCC licence holder intends to discharee the Eo aeainst the Epcc licence.
Any other inibrmation:

The intbrmation carlled tbr mLrst be submitted lvithin three rr,eeks tiom the date of issue olthis Iettei
The inibrmation ma.r- be directl.v- sent t0...........-.... Deputy' Direclor Ci:neral ol'Foreign Trade.
Norrrs cornmittee-ll. Roorn No.2044. DcFT. Udyog Bhawan, Ner.v Delhi-ll00ll. E-nrail:

Ot1lce Tel.: 2306 1562. Extn.......and copy of the same must be endorsed to the
technical authorit) mentioned belori:..........

* eg-


